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am quite sure that between the people
of Karachi or the people of Pakistan and
the people of India, there is no great ill
feeling except when they are excited,
except when they are incited. If any
person or if anything is wrong, at least
the major wrong, if 1 may say soy - is
some part, if not all—of the Press of
Karachi in Pakistan. I have seldom
during the fairly long career or experi-
ence of the Press in India and Pakistan
—and the Pakistan Press has not been a
good example to follow anywhere in the
world—come across such concentrated
venom and invective as the Pakistan
Press in these very days in their lead-
ing articles and their display and their
headlines, etc. If some of the people of
Pakistan naturally got worked up when
they see their Press behaving in this
way, it is not surprising. You will see—
the House will notico—that they are
those very people who have been work-
ed up no doubt by these articles and
the headlines in the public Press. When
they heard Shri Mehr Chand Khanna
for three minutes, actually they cheered
him afterwards. So, 1 do not blame
those people. They were misled.

I do think it is a serious matter that
any country’s Press should devote itself
in this concentrated way to spread hat-
red against another country and another

ple. That is a very serious matter.

ut that is not a matter which comes

before or can be dealt with in the course
of a motion for adjournment.

Mr. Srnhr In view of these facts
and the fact that no further action aris-
e, I refuse to give my consent.

ALLEGED OCCUPATION OF KACHCHA
THivu IsLanp BY CEYLON
GOVERNMENT

Mr. Speakers There is another ad-
journment motion standing in the name
of Shri Vallatharas which reads:

“The wurgent serious situation
that has since arisen consequent on
the present violation by the Ceylon
Government of the sovereignty
and the mutual relations of the
Indian Government by entering into
and occupying the Indian territory,
"of the strategic island of Kachcha
Thivu near Danushkodi claiming it
as their own, and by directing their
Air Force to use the island for
practice bombing and  gunnery
range on from 1st April, 1956.”
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Shri Vallatharas (Pudukkottai): I may
submit that the island is personally
known to me. It was in the exclusive
possession and enjoyment of the Raja
of Ramnad when he was a zamindar of
the Ramnad estate. After Government
assumed the zamindari, that island was
under the control of the Indian Govern-
ment. It is an Indian territory. Quite
recently, some months before—in Octo-
ber—this trouble arose and there was
correspondence between the Ceylon Gov-
ernment and the Indian Government
about its ownership. I understand that

-the Government of India have not paid

proper attention to it and no reply has
been sent. On that basis, the lon
Government have assumed some sort of
a claim and entered into the island and
occupied it and they have directed their
Air Force to use it as a base. Under
the present circumstances of SEATO
and so many other suspicious factors
around, I attach very great importance
to this move. | want to know whether
that island is ours, whether it is a fact
that the occupation has been done and
what steps the Government have taken
in all these months to controvert the
approaches of the Ceylon Government.

The Prime Minister and Minister of
External Affalrs (Shri Jawaharial
Nehru): I am afraid, I have no ade-
quate information on this subject. We
are enquiring from the Madras Govern-
ment about it. '

Mr. r: Anyhow, inasmuch as
this has n going on for sometime
past, there does not seem to be any ur-
gency.

Shri Vallatharas: There is urgency;
they are going to use it as a base for
training, bombing as well as for gunnery
range. It is very serious...

Mr. Speaker: Order, order. The hon.
Member has said cnough. If he wants
full information, the hon. Prime Minis-
ter has referred the matter to the
Madras Government—he may table a
short notice question and 1 shall see
what can be done about this matter.

ARREST OF A MEMBER

Mr. Speaker: 1 have to inform the
House that 1 have received the follow-
ing :telegram dated the 27th March,
1956, from the Police Commissioner,
Bombay: '
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“Shri Vishnu Ghanashyam Desh-
pande a Member of the Lok Sabha
was arrested in Bomba on the
27th March, 1956 under section
135(1) (3) read with section 37(1)
and (3) of the Bombay Police Act,
1951 for defying the orders of the
Commissioner 'of Police, Bombay .
on assemblies and shouting of slo-
gans.”

RELEASE ON BAIL OF A ‘MEMBER

Mr. Speaker: I have also to inform
the House that I have received the
following letter dated the 19th March,
1956 from the Presidency Magistrate,
14th Court, Girgaum, Bombay:

“1 have the honour to inform you
that Judgment in case No. 592/P
1123/P of 1955 in which Pandit .
Bhagwati Charan Shukla—a Mem-
ber of the Lok Sabha, was con-
cerned as an accused person, was
delivered on 19th March, 1956,

He was found guilty of the
charge of assaulting a Police cons-
table while discharging his duties
u/s. 332, I. P. C. in Case No.
1123 /P of 1955 and of the cha:fc
of assaulting Shri Choubal, the Jail-
or of House of Correction, Byculla,
while discharFing his duties jn, Case
No. 592/P of 1955 u/s. 332 LP.C.

" and was sentenced to suffer ]| day’s
simple imprisonment and to pay a
fine of Rs. 1,000 or to suffer one
month's rigorous imprisonment in
each case. Substantive sentences
were ordered to run concutrently.

.12 Noon-

Shri Shukla was acquitted of the
charge of sessing a revolver
without a licence u/s. 19(f) of

-~ Indian Arms Act in ‘Case  No.
- 1124/P of 1955 and also of “the’
charge of assaulting Jamadar “of
House of Correction, Byculla in
*.Case No. 1123/P/5S. '

Shri Shukla is released on bail .
today -in the sum of Rs. 1,000 with
-one surety in like amount in each
case in order to enable him to pre~
fer an appeal in the High Court of
&Bonibny against the order of this :

urt, - LR L

28 MARCH 1956  Prusident's Assent to Bills 3596

Copies of Judgment in all the
cases will be forwarded to you for
information at ari early date.”

Shri Kamath (Hoshangabad): He is
back in the House.

Mr. Speaker: Very well.

BUSINESS OF THE HOUSE

Mr. Speaker: Consequent on the Pre-
sident’s Proclamation assumingto him-
self the functions of the Government of
Travancrore-Cochin State, the Minister
of Finance proposes to present a state-
ment of the estimated receipts and ex-
penditure for the year 1956-57 in res-
pect of it to the Lok Sabha at 5-20 p.M.
today. He will also make a short state-
ment on it at that time.

PAPERS LAID ON THE TABLE

PRESIDENT'S PROCLAMATION Re.
TRAVANCORE . COCHIN

The Minister in the Ministry of Home
Affairs (Shri Datar): Sir, on behalf ot
the Minister of Home Affairs, I beg
to lay onl the Table, under clause (3)
of Article 356 of the Tonstitution, a
copy of the Proclamation issued by the
President on the 23rd March, 1956
under article 356 of the Constitution,
assumning to himself all the functions of
the Government of Travancore-Cochin.
[Placed in Library see No. S-112/56.)

*. AMENDMENT To.Tm RuLgs

The Minister of Cgmmerce (Shri Kar
markar) : Sir, on behalf of the Minister
of Commerce and Industry and Iron and
Steel, I beg to lay on the Table under
sub-section (3) of section 49 of the
Tea, Act, 1953, a co% of the Notifica-
tion No, S, R. O, 580, dated the 10th
March, 1956, making .certain further
amendment to the Tea Rules, 1954.
[Placed in Library see No, S-111/56.)

PRESIDENT'S ASSENT TO BILLS

Secretary: Sir, 1 have to inform the
House that the following Bills, which
were passed by the Houses of Parlia-
ment during the current Session have
been dssented to by the President:

-1, The -Appropriation Bill, 1956.





